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BEFORE THE NATIONAL GREEN TRIBUNAL,
PRINCIPAL BENCH, NEW DELHI

ORIGINAL APPLICATION NO. 136 OF 2024

IN THE MATTER OF:

PREM CHAND GUPTA ... APPLICANT
- VERSUS
STATE OF U.P. & ORS. .... RESPONDENTS
4
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Sl. jParticulars Pages
No. B ] |
1./ Affidavit filed on behalf of Uttar <

3 ‘ ' Pradesh Pollution Control Board.
‘ i

2. ANNEXURE-1 ) ]
' True copy of letter dated 12.07.2024

3. ANNEXURE-2 S M

True copy of notarized affidavit datedj
21.06.2024

4. ANNEXURE-3 (.
1 True copy of letter dated 25.06.2024 . }

A |

| 5 Annexure-4 T
4 True copy of letter dated 21 .06.2024.

6. Annexure-5&6

l
True copy of letter dated 10.05.2019
and 28.11.2018.

7. Annexure-7
True copy of letter dated 25.06.2024.
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8.|Annexure-8 = . PO
“|True copy of ‘the show cause notice
dated 08.07.2024.

i ie,

9.|Annexure-9

True copy of recelvmg copy of show-;_-*".
cause notice dated, 25 07 2024 g

10| Annexure-10 & 11

True copy of letter datéd 02.09.2024 &
09.09.2024.

NEW DELHI
DATED: 10.09.2024

(PRADEEP MISRA & DALEEP DHYANI)

Counsel for U.P. Pollution Control Board,

138, New Lawyers Chamber,

) Supreme Court of India,
B - New Delhi-110001
- (M.) 9810252518
Email: pradeepmisra@yahoo.com
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T povt Q‘BE?ORE THE HON’BLE NATIONAL GREEN TRIBUNAL
’ PRINCIPAL BENCH, NEW DELHI

ORIGINAL APPLICATION NO-136/2024

L
o

IN THE MATTER OF:

Prem Chand Gupta o Applicant

Versus

State of Uttar Pradesh - Respondent(s)

Order Date- 26.07 .2024
Next Listing- 12.09.2024

RESPONSE ON BEHALF OF THE ‘_RESPONDENT NO.-2,
UTTAR PRADESH POLLUTION CONTROL BOARD IN
COMPLIANCE TO THE ORDE'R DATED 26.07.2024
PASSED BY THE HON'BLE NATIONAL GREEN TRIBUNAL,
PRINCIPAL _BENCH, NEW DELHI IN ORIGINAL
APPLICATION NO. 136 OF 2024 IN THE MATTER OF
PREM CHAND GUPTA VERSUS STATE OF U.P.

I, Umesh Kumar Gupta aged about 38 years S /o Shri
Kailash Chandra Gupta presently posted as Regional
Officer, U.P. Pollution Control Board, Sonbhadra do hereby

bolemnly affirm and state on oath as under:

That the deponent is working on the above mentioned

post and being authorized officer in the captioned

1 &

Response in OA 136 of 2024 on the behalf of R
an u(/

I ‘ sLU
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matter and well conversant with the facts and
circumstances of the case and as such I am well

conversant to swear this affidavit.

That Hon'ble National Green Tribunal, Principal
Bench, New Delhi (hereinafter referred as Hon’ble
Tribunal) vide its order dated 26.07.2024 has passed

the following directions:

&«

......... 4. In our view, before proceeding further, it would

be appropriate to implead following as respondents:

I.  State of Uttar Pradesh through Secretary Ministry
of Environment Forest and Climate Change

II. Uttar Pradesh State Pollution Control Board through
its Member Secretary

Central Pollution Control Board through its Member
Secretary

1.
IV. District Magistrate, Mirzapur .
V. M/s Shivam Metal Refineries Industries, Harna Ki

Gali, TulsiChauk, Post Dankengang, Thana
KotwaliKatra, District Mirzapur.....”

Response-

That the Uttar Pradesh Pollution Control Board,
hereinafter referred as UPPCB, had submitted joint
committee report in compliance to the order dated
18.04.2024 passed by this Hon’ble Tribunal vide
reference  no G0695/0A  No.-136/ 2024  Dated
12.07.2024. A copy of lettelrjdated 12..07.2024 is being

annexed herewith as Annexure-1 to this response.

Response in OA 136 of 2024 on the behalf of R-2
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That during the site visit of the Joint Committee on

dated 13.06.2024, M/s Shivam Metal Refineries

Industries was found operational and situated near the
resident of the applicant.

That the unit was engaged in production of aluminum
pots as main product using aluminum scrap as raw
material. As informed by the unit representative, daily
production of the Aluminum pots is approximate 90

Kg./Day. The unit representative also informed that its

furnace is not operated continuously.

That the unit vide its reply through notarized affidavit
dated 25.06.2024, has also informed that pit furnace is

operated occasmnally Maximum job work of finishing of

aluminum pots is being done as per demand.

Production of the unit has been fully stopped at
present. Applicant Shri Prem Chand Gupta is neighbour
of the unit's proprietor and complaint is done by him

due to mutual dispute. The copy of notarized affidavit

dated 25.06.2024 is being annexed herewith as

Annexure-2 to this response.
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That vide letter No. G0623/0OA No. 136/2024 dated
25 06.2024 the Regional Officer, UPPCB, Sonbhdara

~
)8

7 1 et * £d ’ has requested to the Executive Officer, Nagar Palika
/ AP // ’ . .
Rl Parishad, Mirzapur for providing the information about

the land use of the aforesaid unit. A copy of letter dated

3 t}@?fq i
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25.06.2024 is being annexed herewith as Annexure-3 130
to this response.

That the Executive Officer, Nagar Palika Parishad,

Mirzapur vide its letter no.-206/V.Ra./2024-25 dated
21.06.2024 has informed that the land of the said unit

is registered as residential in tax records. A copy of

letter dated 21.06.2024 is being annexed herewith as
Annexure-4 to this response.

That the UPPCB vide its letter reference no H35723/C-
4/0A No. issued
direction for complylng of order dated 28.11.2018

passed by the Hon'ble Tribunal in OA No 64/2016 in

64/2016 dated 10.05.2019 has

the matter of Gopeshwar Nath Chaturvedi versus U.P.
Pollution Control Board and Ors. The operative part of

the order is reproduced as below: -

8. In view of the above, we pass the following orders
(v) If unit which is operating in the residential area, the

Administration may dis-mantle the tank and machinery
may be removed 7

......

The copy of letter dated 10.05.2019 and order dated

28.11.2018 are being annexed herewith as Annexure-

S and Annexure-6 to this response, respectively

10. That in pursuant to direction issued from UPPCB vide
its letter dated 10.05.2019, Regional officer, UPPCB

Sonbhadra has requested Executive Officer, Nagar

3;3%&/
(G
Response in OA 136 of 2024 on the behalf of R 2 =
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11.

Palika Parishad, Mirzapur for shifting of the said unit
namely M/s Shivam Metal Refinaries Industries from
residential area vide ref. no G0623/0A-136/2024 dated
25.06.2024. A copy of letter dated 25.06.2024 is being

annexed herewith as Annexure-7 to this response.

That UPPCB had also issued Show-cause notice to M/s
Shivam Metal Refineries Industries, Harna Ki Gali,Tulsi
Chauk, Post-Dankinganj, Thana-Kotawali Katara,
District-Mirzapur under section-31A of Air (Prevention
and Control of Pollution) Act, 1981 (As amended) vide
letter no. H13644/C:2_[y§yu—556/24 date 08.07.2024.
The copy of thé Slqdw—cause notice dated 08.07.2024 is

being annexed herewith as Annexure-8 to this

respornse.

_That the officials of the Regional Office, UPPCB,

Sonbhdara has conducted the site visit on 26.07.2024
and the show cause notice was got received to
proponent on dated 26.07.2024. The unit was found
non-operational duﬁng visit on 26.07.2024. The
receiving copy of show-cause notice is being annexed

herewith as Annexure-9 to this response.

. That M/s Shivam Metal Refineries Industries had not

submitted their representation or reply against Show-

cause notice dated 08.07.2024 issued by UPPCB.
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14. T i
hat Regional Officer, UPPCB, Sonbhadra vide its ref.

15.

No. G0851/0A No0.136/2024 dated 02.09.2024 has
recommended to confirm show cause notice dated
08.07.2024 and subsequently closure order against the
sald unit was issued on 09.09.2024 after giving

opportunity in accordance with law. The copies of the

said letters are being annexed herewith as Annexure-10

and Annexure-11 to this response, respectively.

That the above response on behalf of the Respondent
No.-2, Uttar Pradesh Pollution Control Board, is
submitted before this Hon’ble National Green Tribunal

for perusal and kind consideration.

VERIFICATION

I, the deponent named above, do hereby verify that the

content of paras 01 to 02 of this affidavit is true to my

knowledge and paras 03 to 15 are true on the basis of

records and as per legal advice. No part of it is false and

nothing material has been concealed. So help me GOD.

Verified at Sonbhadra on /077// day of September, 2024.
}{/ /'/‘QZ/Q/’_)G’/Q

£

ek{tz Deponent
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Annexure Mo. 1

= REGIONAL OFFICE, =6 ~ LiIFE
Xoaw. S0%0 T P R K/ Liestve for
7 U.P. POLLUTION CONTROL BOARD
SONBHADRA
weH WET- faTig:—
Ref.MNo.: {:? DF:‘?‘;/D .P‘/J; f" O - f’g f.';' ! "Z_EJ'} L.J Date: | X !{_}? ;m'}_t.j
To,

The Registrar,

Hon'ble National Green Tribunal,
Copernicus Marg,

New Delhi.

E-mail-judicial ngt@gov.in

Subi- Submission of Joint Committee report in pursuant to order dated 18. 4.2024
passed by Hon'ble NGT in the matter of Original lication No. 136/2024
Prem Chand Gupta Versus State of Uttar Pradesh & Ors.

Sir,

In Compliance of Hon'ble NGT order dated 18.04.2024 in the matter of O.A. HG.
136/2024, Prem Chan Gupta Versus State of Uttar Pradesh & Ors., the Joint Committe
report is being filed herewith.

It iz requested that the aforesmd Joint Committee report may be presented
before the Hon'ble Tribunal for kind consideration,

Encl.: As above. ] |
Yours falt,hfu]_ly,

{U l{"f_xupta
Regional Officer
Sonbhadra.
Endt. No. & date as above,
Copy to:-
1. District Magistrate, Mirzapur for kind information please.
2 Chief Environmental Officer (Cirele-2), U.P. Pollution Control Board, Lucknow
for kind information & necessary action please.
3. Chief Law Officer, U.P. Pollution Control Board, Lucknow for kind information
and necessary action please.
4. Shri Pradeep Mishra, Advocate, Supreme Court, 138, New Lawyer's Chamber,
Supreme Court of India, New Delhi-110001.

~

Regional Officer
Sonbhadra.

FTatem - waTa wEa 162, OO HE (P 9 #T) Office: House No. 162, Uttar Mohal (Near Chandi Hotel)
T, HTE—231216 Robertsganj, Sonbhadra-231216
$ ¥ - rosonbhadra@uppeb.in E-mail: rosonbhadra@uppcb.in



Joint Committee Report in pursuant to order dated 18.04.2024

passed by Hon'ble NGT in the matter of Original Application No.

136/2024, Prem Chand Gupta versus State of Uttar Pradesh & Ors.

1.

That Hon'ble NGT has constituted a joint committee vide its Order dated
18.04.2024 in Original Application No. 136/2024, Prem Chand Gupta Versus
State of Uttar Pradesh & Ors. and directed joint committee for verifying the
factual position and suggests appropriate remedial action. The operative

part of the arder is reproduced as below: -

.. we constitute a Joint Committee comprising of representatives of

CPCB, UPPCB and District Magistrate, Mirzapur and direct the same to meet
within two weeks, undertake visits to the site, look into the grievances of the
applicant, associate the applicant and representative of the concerned project
proponent, verify the factual position and take appropriate remedial action by
following due course of law. The Uttar Pradesh Pollution Control Board will be
the nodal agency for coordination and compliance.
b. Factual and Action taken Report by the Joint Committee be filed by email at
judicial-ngt@gov.in preferably in the form of searchable PDF/OCR supported
PDF and not in the form of Image PDF at least one week before the date hereby
fixed.

7. List for further consideration on 26.07.2024.

That in compliance of Hon'ble NGT directions, following members have
been nominated by the concerned departments: -

a. Shri Shiv Pratap Shukla, ADM (F/R), Mirzapur.
b. Shri Runa Oraon, Scientist-E, RD-CPCB, Lucknow.
¢. Shri UK. Gupta, Regional Officer, UPPCB, Sonbhadra.

|
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. That the Committee members discussed and decided a date for carrying

out field visit. The joint committee conducted the site visit on dated
13.06.20240f M/s. Shivam Metal Refineries Industries, Harana Ki Gali, Tulsi
Chauk, Post-Dankeenganj, Thana-Kotwali Katara, District-Mirzapur for
reviewing the factual status of the grievances made by the complainant/

applicant.

. That the following issues were raised by the applicant in his application: -

i complained about illegal operation of an Alluminium factory at
Mohalla Harnaki Gali, PO-Dankinganj, Thana-Kotwali Katra, Distt. Mirzapur,
in violation of environmental norms. The said factory is melting aluminium
and emitting excess quantity of smoke and hazardous gases causing

damage to environment and health hazard to local residents.....”

5. Field Observations of the committee:

. M/s Shivam Metal Refineries Industries was found situated near
residential house of the applicant. The unit is engaged in production of
aluminum pot as main product using aluminum scraps as raw material.
As informed by the unit representative, daily production of the
Aluminum pots is approximate 90 Kg/Day.

. At the time of visit, Shri Bholanath Gupta Son of Shri Krishan Chandra
was present as proprietor of the unit and Shri Premchand, who as

complainant, denied to present. The unit representative informed that

@% ﬁwﬁg"" W L/ Page 20f7




pit furnace is not continuing operated. Only job work of finishing of raw
aluminum pots is done on the market demand as well as sometimes
melting of scrap.

lll.  During visit by joint committee, the unit was found operational. As well
as, the process of melting process of aluminum scrap was found
operational also on the day of site visit

IV.  The unit has installed one pit furnace as major air pollution source, in
which coal is used as fuel. This pit furnace is used for melting of
aluminum scraps. The unit has provided stack of height approximate 15
feet with hood as pollution control measures to control the emission

emitted by furnace.

V. Photographs are as follows:-

Page 3of 7

136




137

VI, The monitoring of gaseous emission could not complete due to not

installation of porthole and sampling platform with stack.

VI, The unit has not obtained 'Consent to Operate’ (CTO) form UPPCB. The
unit is being operated without cbtaining CTO in residential area without
proper land use conversion. The record about land use was not
produced by the unit.

6. That it is submitted that Regional Officer, UPPCB Sonbhadra has directed
M/s Shivam Metal Refinaries Industries, Mohalla- Harnaki Gali, PO-
Dankinganj, Thana-Kotwali Katra, District-Mirzapur for providing
information vide letter no. GOB00/OA-136/2024 Dated-15.06.2024 with copy

to Executive Officer, Nagar Palika Parishad, Mirzapur for providing the

o e I, (g ;
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information about the land use of the said unit. The copy of letter dated
15.06.2024 is attached herewith and marked as Annexure No.-1.

. That it is submitted that Executive Officer, Nagar Palika Parishad, Mirzapur
vide their reply dated 21.06.2024 has informed that the house of the unit is
registered as residential in tax records and the house number-213/3 of ward
number-08 is registered in the name of Smt Meena Kumari W/o Lt. Badri
Prasad. The reply of Executive Officer, Nagar Palika Parishad, Mirzapur is
attached herewith and marked as Annexure No.-2.

. That the unit vide its reply as notarized affidavit dated-25.06.2024, has also
informed that pit furnace is operated sometimes. Maximum job work of
finishing of aluminum pots is being done as per demand. Applicant
ShriPrem Chand Gupta is neighbor of the unit proprietor and complaint is
done by him due to mutual dispute. The copy of notarized affidavit dated
25.06.2024 is attached herewith and marked as Annexure No.-3.

. That UPPCB has issued show cause notice before issuing closure order
against the unit under the section-31A of Air (Prevention and Control of
Pollution) Act, 1981 (As amended) vide letter Dated 87.2024 as per
recommendation made by Regional Officer, Sonbhadra sent vide letter
dated-25.06.2024. The copies of letter dated-08.07.2024 and 25.06.2024 are

attached herewith and marked as Annexures No.-4 and 5.

Page 50f7
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10. That UPPCB head-quarter, Lucknow vide its reference no H35723/C-4/0A
No. 64/2016 letter dated 10.05.2019 has issued direction for complying of
order dated 28.11.2016 passed by the Hon'ble NGT in the matter of OA No
64/2016 Gopeshwar Nath Chaturvedi versus U.P. Pollution Control Board
and Ors. The copies of letter dated 10.05.2019 and order dated 28.11.2016
are attached herewith and marked as Annexure No.-6& 7. The operative
past of the order is reproduced as below: -

.8 In view of the above we pass the following orders:
(v} If unit which is operating in the residential area, the Administration may
dis-mantle the tank and machinery may be removed. ... i

In pursuant to direction issued from UPPCB head-quarter vide its letter

dated 10.05.2019, Regional officer, UPPCB, Sonbhadra has requested to

Executive Officer, Nagar Palika Parishad, Mirzapur for shifting of the said

unit namely M/s Shivam Metal Refinaries Industries from residential area

vide ref. no G0623/0A-136/2024 dated 25.06.2024 (Annexure MNo.-8).

Conclusion/Suggestions:

The Unit namely M/s Shivam Metal Refinaries Industriesis situated in
residential area. The unit is engaged in production of aluminum pots. The house
of the unit is registered as residential in tax records and the house number-213/3
of ward number-08 is registered in the name of Smt. Meena Kumari w/o Lt. Badri

Prasad as per letter issued by local body. The unit has not obtained ‘Consent to

@9” IEL'/N” ba L/’ Page 6 of 7
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Operate’ (CTO) form UPPCB. Therefore, the following steps should be taken by
concerning department:-

. UPPCB and District Administration must ensure compliance of the
direction issued by UPPCB under the under section 31-A of Air
(Prevention and Control of Pollution) Act, 1981 (as amended).

Il.  The Units hould not operate as per given statement in the notarized
affidavit dated-02.03.2024.

lll.  Executive Officer, Nagar Palika Parishad, Mirzapur should initiate
proceedings for shifting of the said unit namely M/s Shivam Metal
Refinaries Industries from residential area in pursuant to order dated
28.11.2016 passed by the Hon'ble NGT in the matter of OA No 64/2016
Gopeshwar Nath Chaturvedi versus U.P. Pollution Control Board and
Ors. and direction issued by UPPCB vide its letter dated 10.05.2019.

The above Joint Committee Report is being filed for the kind perusal and

consideration of this Hon'ble Tribunal.

( £\ P g
=\ Nf ¥ o &

e =4
{lil}%{. Gupta) {Rii.jr:a Oraon) {B%‘ﬂiu (Shiv Pra:ap Shukla)
Regional Officer Scientist-E ASDM ADM (F/R)
U.P.P.C.E., RD-C.P.C.E., Sadar Mirzapur
Sonbhadra Lucknow Mirzapur

Page 7 of 7
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Annexure No. 1
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== REGIONAL OFFICE, K)
=~ ool al R Tt
lr‘. - i U.P. POLLUTION CONTROL BOARD Environment
e IR
SONBHADRA
e weEm— faeie—
Ref.No.:G 0600/0A No. 136/2024 Date: 15.06.2024
T #,

M/s. Shivam Metal Refinaries Industries,
Harana Ki Gali, Tulsi Chauk,
Post-Dankeenganj, Thana Kotwali Katara,
District-Mirzapur.

faga— mo wshn wRa afteww, = fRch & aifSr shogo Tem—136 /2024 B9 o T W weE
it godto 7 o & Ui eY fie—18.04.2024 & U © W H |
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HUAT TUNET (900 HI0 W ENa e, 98 feel H Do #Hio0 WeE-136 /2024 WH
TS YW g9 e J% oo g 9 A Ui ey fEie—18.04.2024 T GeH UEW o, fowd g
T ﬁ"*lﬂﬁ B—

w5, we constitute a Joint Committee comprising of representatives of CPCB, UPPCBE and District
Magistrate, Mirzapur and direct the same to meet within two weeks, undertake visits to the site, look into
the grievances of the applicant, associate the applicant and representative of the concerned project
proponent, verify the factual position and take appropriate remedial action by following due course of law.
The Uttar Pradesh Pollution Control Board will be the nodal agency for coordination and compliance.

6. Factual and Action taken Report by the Joint Committee be filed by email at judicial-ngt@gov.in
preferably in the form of searchable PDF/OCR supported POF and not in the form of Image PDF at least one
week before the date hereby fixed.

7. List for further consideration on 26.07.2024........ "
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Ref.No.: G 0600/0A No. 136/2024 Date: 15,06,2024

war ¥,
M/s. Shivam Metal Refinaries Industries,
Harana Ki Gali, Tulsi Chauk,

Post-Dankeenganj, Thana Kotwali Katara,
District-Mirzapur.

ﬁ;ﬂ:u%@ﬁﬁﬁ%ﬂ,i{ﬁ“@ﬁﬁﬁﬁﬂ%ﬂﬁﬂﬂwgmﬂﬁ‘[ﬁmﬂmﬁa
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TEIEY,

T IR s WMo vhe wRe aftew, 7 Reh 4 a9ifm slovo Hw-138 /2024 B
TR T WE At gofo 7 3 # afa s Reiw-18.042024 T HH WO W, s 7=
s e #—

w3, We constitute a Joint Committee comprising of representatives of CPCB, UPPCB and District
Magistrate, Mirzapur and direct the same to meet within two weeks, undertake visits to the site, look into
the grievances of the applicant, associate the applicant and representative of the concerned project
proponent, verify the factual position and take appropriate remedial action by following due course of law.
The Uttar Pradesh Pollution Control Board will be the nodal agency for coordination and compliance.

6. Factual and Action taken Report by the Joint Committee be filed by email at judicial-ngt@gov.in
preferably in the form of searchable PDF/OCR supported PDF and not in the form of Image PDF at least one
week before the date hereby fixed.

7. List for further consideration on 26.07.2024........"
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Coovernment nf il
Furm GS'1 REG-06
{ St Baey 2o ) !

Repistention Certifente

Regisiration Number : O9AQIPGS4 70K 178

s . —_—
i Legal Name [BHOLA NATH GUITTA
=i [TeadeName itany M!S SHIVAM METAL RIFINERIES INDUSTRIES i
M £ Canstitution of Business Proprictorship 5
' o ﬁﬂ:’l:ﬂiur Principal Place of 1, hurana ki gati, fulsi chauk, Unar Pradesh, 231007 ‘
|
5 Date of Linbility Nororom T )
. Perind of vﬂ"d"}' From T 7 Tu NA
7. |Tvpe of Registration Riilas :
g, Particulors of Approving Authority £
Signature
St ' Slgnature Mo N ypgi
Ilall GoODS
Cl- SER H:ES AX NETWORK 1
Date: 2018.07.28-4142:13 18T
»
Name =
Designation

Jurisdiclional Office

9. Dute of issuc of Certificale 28/07/2018
tration certificate is required to be promincatly displayed at all places of business in the State.

Note: The regis

ruted digitully signed Registration Certificate issued based on the deemed approval of application on 0
Thiy is a system gene J

& Scanned with OKEN Scanner
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F- N.C.R.B (U=, 9,313 &)

FIRST INFORMATION REPORT
(Under Section 154 Cr.P.C.)

YUH Faar e
(4T 154 22 wfrar wRar & aga)

District/Unit (forer/zsrs): P.S. (4TeT); Fidareir Year (9): 2023
GEry FERT

B

FIR No. (T.q.R. ¥.): 0228 Date and Time of FIR (T.H.R. # R=w
AR wAT): 21/09/2023 20:19 we

S.No.  Acts (3rffREm) ‘Sections (RI(T))
(.4.)
1 w1860 506
2 s 1860 504
3 sméwi1s0 0 323

() Qccurrence of offence (3T9Ter & 'Ean):
1 Day (&=1): aifTaR Date from (=19 B): Date To (&=

09/09/2023 d%): 09/09/2023
Time Period (FHT Time From (§8T ®):  Time To (FAT
Jafer): 9eT 5 15:00 @of aw): 15:00 &'
(®) Information received at P.S. (ITT Date (f&T): Time (FHY):
STEl {E=T 9o §%): 21/09/2023 20:19 qaF
(¢) General Diary Reference Entry No. (wRafee [}ate.and Time
(AsTeTTeraT HeH): &) 066 (e 3k
THT):
21/09/2023
20:19 &of

Type of Information (1T HT yFR): ef@d

Place of Occurrence (Y ):
1.

& Scanned with OKEN Scanner
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(a) Direction and distance from P.S. (YTeTT a {vﬂ 3T Beat No. (€12
f&am): 39¢, 01 . =+, H.): SHAS

(b) Address (TaT): Tordll dih gL &I e,

(c) In case, outside the limit of this Police Station, then Name of P.S. (afe
AT HAT & aT ¢ df UTer &1 A1)

District (State) (T (I59)):

6. Complainant / Informant (RISRIGHAT / FHaATHAT):

(a)
(b)
(c)

(e)
(

(2)

(h)
()

Name (7#): SIRY g

Father's Name (TTaT TH): A fawg

Date/Year of Birth (=& faf&r / (d) Nationality (XTEIgdT): #RA
a¥): 2003

UID No. (F3T$3T E.):

Passport No. (qTEHIE q.):

Date of Issue (ST T T faawiw): Place of Issue (ST TS HT FUW):

ID Details (Ration Card, Voter ID Card, Passport, UID No., Driving
License, PAN) (T8l FAaRor (Treel 18 FAGwl F15 ,gMHUIE, IS

&, ST dEdw, i F9))
S. Nt.'.i. ID Type (9891 95 T ID Number (9gdTiel &)

(#.9.) |';I'EFR']
QOccupation (SF9AM™):
Address (9dT):
S-Nf"_* i!sddress Type (9T Address (qrem)
(FH) |7 )
LT
2

& Scanned with OKEN Scanner
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N.C.R.B (.4 3mr.a

o]

T 9ar

)  Phone number (g )

gear 3T, qsd1, e, 3T 92T,
R

Mobile (Aramser #.): 91-8090103685

7. Details of known / suspected / unknown accused with full particulars (FITc /

Wﬂfmaﬂwwﬁﬁﬂwmm}:

Accused More Than (77T 3 v & A= g ar g&an): 0

S.No.  Name (FTH) Alias Relative's Present Address(acTHTT
(#.9.) (39=ATH) Name (Reder =)
| | =T ATH) _
1 [mem A cosdnotbe T ST S ¢ 1. G Y AT
3% 753 is'hm' F@0 3dr waTE [ SeTeist, Hiaare
| | | T, PO 3
| | T, IR
2 mreaty W coginetbe T BT AT ;|1 G A I
e Ta0 Somery RfFaEar &
'H‘l‘;ﬂ- E i! [Ifgl I [ . II EI IE
gaer, A
3 RGN oganeibe T T A 1§ A AR
I prown @0 aryr R &
| ah AT ST AT
| | e, FRATL 3T
, RN, WA
4| e A Goganotbe (O T A 1 1§ A
!Iﬂ?ﬁ' lshnwn |ﬁ ﬁ =7
| ! ST SR, e
T, ST
| 3
P ——— I

& Scanned with OKEN Scanner
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,-"l.lcnsons for delay in reporting by the complainant / informant (Rrrasdr /
/. qaerwa gar RaE 0 ¥ ooF wO & HRo):

y.

9. Pparticulars of properties of interest {i‘i‘«iﬁ-ﬂ?l’ wrafa &1 fEavon):

S.No. |Propertty Category 'Property Type 'Description Value(In
(F.F.) (FF9T (@ & (RE) Rs/-) (75
#ofY) Cacy! % #)

10. Total value of property (In Rs/-) (FFaf¥ #1 F& FA(¥ #)):
11. Jnquest Report/ U.D. case No., if any (F[cg Htei RaYé / 7290 E., IR
1§ 8

S. No. iUIDB Number {z'ké.ﬁ'w H)
(F.9.) |

& Scanned with OKEN Scanner



153 N.C.R.B (Ta.#.3m7.4h)

e

(2. First Information contents (YUH FI1 T2L7):

ar A AAT TN RITR HEleH U Frearel Hedr g AT
ARy, Hiawg dew § B ot gy Ree @7 e fawg fard
gear &30 ARSI U vsd & anh § | A o R Aew
RO Srsdisr ot Al g3 A1 Tl AT Feqr Hierar  HReGT A
HIH FT § Rofior 09.09.2023 F HHT FHT 3 Tof FR@ F FH &
e Ragefr (1) deraes welr 3% 9[sg el g9 @0 &dr wEE A=A (2)
AT WA TF TGO FHrer A1y e (3) W@ HAR HeAr TF F0 SFAT
AT (4) 3T FAR T GF oA e gwar i g AiFgar s
SfheTaiel HRSTGY el TTilsT a8 AR W @ Sl & AR
R & | 31T #ae off & P € & gaem & @ § FIRES & Feeht
FAAET e B FU B | gEaer i gerRy 728090103685 AR
21.09.2023

Aic ¥ 20RO 3Rfee Araa Tg TAIOIA el § b wper T AR T
FIAAT AY Z@ANT Arel-alel P FFCI F ACAHA H Gofldpe FAT AT & |

13. Action taken: Since the above information reveals commission of offence(s)
u/s as mentioned at Item No. 2.

(@ Tt A ;i IRET SEER & g gwan § I St
FT ol A @, 2 # @ UNT & J&d £.):

(1) Registered the case and took up the investigation (TOT &St fomar I
IR s F fow @Er =) [ oor (A1)

(2) Directed (Name of L.O.) (39 HAFH & Rank (T8): SUTAIETH/
ATA): BUDHISAGAR YADAV K GG RIS ED

No. (H.): 982765368 to take up the Investigation (FT ST
T O H o & e Ader R ) or (A)

(3) Refused investigation due to (o & o) or (F HOT
gFR FHaT )

& Scanned with OKEN Scanner
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—_—

/ (4)  Transferred to P.S. (4T=T): District (Frem):
on point of jurisdiction (F! &FAMFR & FRor FEaiara).

F.LR. read over to the complainant / informant, admitted to be correctly
recorded and a copy given to the complainant /informant, free of cost.

(e / gaewdt F SR 9 T gag T, @@ oo gb
AL 3R v A few Remramar wr & =)

R.0.A.C. (3R.3T.0.4t)

Signature of Officer in charge,
Police Station (UTAT THRT &

FEAER)

14. Signature / Thumb impression Name (s777): SHIV SHANKAR

of the complainant / informant SINGH
(Rrrasdr | gaearadl & Rank (9%): I (Inspector)
BECTET /3 .

o No. (&.): 052760062

15. pate and time of dispatch to the court (3T #F ayor fir Rarw 3R
qHAY):

Attachment to item 7 of First Information Report (YIH =T
RYE & #Ag 7 deeeaH):

Physical features, deformities and other details of the
suspect/accused: ( If known / seen )

(W!Wﬁ!ﬂﬂﬂﬂ?ﬁ'ﬂmﬁ,ﬁﬂiﬁﬁm
3= faavor: (3l & / &4@r a14m))

& Scanned with OKEN Scanner



4 N.C.R.B (e, 3.3
o ISex Date / ‘Build Heig Complexion Identification Mark(s)
No. (frm) YearOf mmme) Wt (qr) (vga= ReF)
{H'T?H' _ Birth (cms)
;o (&
fafr @3
. . o
1 | 2 | 3 4 | 5 | 6 7
| ey 2003 -
2 |gey 2003 —| 10 T -
3 qew 2003 | -
| | | g del By
T4 ﬂ?} 2003 ; |
| TuF: F6r
_ i | oy i Habit
Deformities /| | Teeth IH ir (&TeT) Eye (3T®) Hﬂhlffs] Dress
Peculiarities |{a=|"a-) | ar - (3med)  (s) (Tg=TET)
(ﬁazﬁﬁf I :
fafirszam) : |_ b | B
—  ® | 8. 0 o 12 1B

& Scanned with OKEN Scanner
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.-*.----_
m,f’:}ﬂitﬂﬂﬂ Place of (T FUTT) Others (377T)
19

* (sra/are)
/ Burn Leucoder Mole Sear Tatton (7[?;

Mark ma
(AFaT) ("Ta)
(o U (qpreA( A
e

e ueR))
14 15 16 17 18 19 20

These fields will be entered only if complainant/informant gives any one or more
particulars about the suspect/accused.

(TE & st gof fhe e Al Remasdr / gueradl @y / JANgFa F
T F S TF I7 I0W F0F IEEN & §)

G Scanned with OKEN Scanner
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SONBHADRA
e HeEm— i —
Ref No.: GD622/0A No. 136/2024 Date: 25.06.2024
Har ¥,
& gy AWENT (G9-2),
So%0 T FRiEET |
Siodio 1241, faqfa @vs, WHET TR,
G |

fAvg— #ws REd fded Resade gvewd™, &v1 &1 e, gadl 9%, URe—SoHie, oM
FIETl P, FIE—ARGIGR & feg 9 (Gyor Farer qun fFrE) i, st
(GurriRE) # fAftd Wi & st 991 3 SRIAE) G o @ a7 |

HEley,

FOAT IWIa [A90F HaEH TE0 BN 1 he dY | Sau & G H ETd deEl © fh
Ao wsig gRa e d fIamei= slovo dw@i—136 /2024 UM == @ 99W e 3F godio
g 3 # TG HS A6 —168.04.2024 & U B W WAR N1 f@HiH—13.06.2024 FI
&g o FRET & W UR T gedl W Wee W oamn § fF A e dee NeEed
TUSTI, B @1 e, qAdl dd, URe—soFiw, O Fadel Hedl, eeTe—ARegy
Halferd € | 9 ST §N @ed Ald & w9 § UegA=aq BhY &1 SUdrT &Y USRIHAFEH & 3o
& et & w fdhar W €| 9unT | ded A & [O9drd 2q Ue dfee T Bee e o
T | FENT B oY 98 ¥ Hare Bq dedrd S1e¥ Ui qel € | ST e Ud qREm dee
oAl Bd §H e 6 UF HEHI-ui.00600 / HIOU0 WEN-136 /2024 TEAIH—15.06.2024 BN
e SfPEN, Nufesr 9ige, ARWTR B 99 Uftg S T our) GoRA H s
HYSHN, TWUfes giyg ARGy & usie—206 / fAovi0 /2024—25 fEA7H—21.06.2024 ENT 7T
T T € F & S & 9ee @ A A AN 9ol 96 99T, 981 TNE O o
a2 Ud 9% B9 & W 4 Aiar 1 T 09 o 9w1 99E £ 999 d9ral 6 ST e &6
TOTAA AT BT geAER g € | HEg & F waide ve st el & sgae
Bl BF @ ATAlE W SanT @ [dWmg gl ©f erEde! aF Har aaead g |

A SN & UNUEd # AEE BEE e REENe 3vSEd, g @ e, gordl 9,
JRE—S®HTE, U Hiadiell Fedl, Fa9e—ARGIqR & fawg ai (Fgev fMare qur =)
AFTE, 1981 (FUTHEIEE) B G 31U & =0l el ey @Rl [E AW 6 G $

iGN
a4,
Ak
A
(oo =)
g e

FHgterg : HET HET 162, I A (Free 9o dew) Office: House No. 162, Uttar Mohal (Near Chandi Hotel)
IECHW, ATHE—231216 Robertsganj, Sonbhadra-231216

¥ : rosonbhadra@uppch.in E-mail: rosonbhadra@uppch.in
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% UTTAR PRADESH POLLUTION CONTROL BOARD
W W H?;g?z.’z,/zﬂ'-qffbﬁhlo-é‘!-fiﬂ% rm- |0-08- 1‘:}
wHan #,
AR &4 sfererd,

Jodo wgwor Framer 9

fowg : s wefa eRa aftrewor # femnde sfogo wo e4/2016 U§ YHOYO WO 1024 /2017
(rivar e e 7= Sowo wewvr frEwl A1 7 o) # oiRa sdw REiE 26.11.2018
@ ww i

wereg

'mmmwmmﬁwmqommnmw
TH0V0 WO 1024 /2017 (MO¥EY A1 wgaer 94 Sodo Hgnvr Framwr @€ @ o) ¥ fiAlw
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“Even though the present application referred to be the units at Mathura order of the
Hon’ble Supreme Court dated 23-09-2013 was for the entire State of Uttar Pradesh. To give
effect to the said order, it is essential that the state of U.P. and UPPCB take further steps for
other parts of the State and the report.”
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“We consider it necessary to observe that the Government of Uttar Pradesh and its

officers as also the Uttar Pradesh Pollution Control Board shall take active and effective
steps for implementation of the directions given by the High Court in Writ Petition No.

@ 12 A, el T3, TC. 12V Vibhuti Khand,
i " Gomti Nagar, Lucknow-226010
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frAE—www.uppch.com Web Site: www.uppcb.com




34957 of 2003 — Srimati Mithilesh Jain V. State of U.P. and others and order passed _i,n '

P.LL. Writ Petition No. 15432/2010 Smt. Indira Singh vs. State of U.P. and others and
ensure that all commercial and industries are shifted out of the residential areas without
any delay.”
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[tem Nos. 1 to 4

Annexure No.7

Court No. 1

BEFORE THE NATIONAL GREEN TRIBUNAL

PRINCIPAL BENCH, NEW DELHI

Original Application No. 64 /2016
{M.A. No. 1024/2017)
With
Original Application No. 473/2016
With
Original Application No. 518/2018

M.A. Nos. 1243/2018 & 1244/2018

With
Original Application No. 910/2018

Gopeshwar Nath Chaturvedi

Versus
U.P. Pollution Control Board & Ors.
With
Kantanath Chaturvedi

Versus
U.P. Pollution Control Board & Ors.
With
Harish Garg

Versus
U.P. State Pollution Contrel Board & Ors.
With
Kunj Bihari Bhardwaj

Versus
State of Uttar Pradesh & Ors.

Date of hearing: 28.11.2018

Applicant(s)

Respondent(s)

Applicant(s)

Respondent(s)

Applicant(s)

Respondent(s)

Applicant(s)

Respondent(s)

CORAM:HON’BLE MR. JUSTICE ADARSH KUMAR GOEL, CHAIRPERSON

HON'BLE MR. JUSTICE RAGHUVENDRA S. RATHORE, JUDICIAL MEMBER

HON'BLE MR. JUSTICE S.P. WANGDI, JUDICIAL MEMEER
HON’BLE MR. JUSTICE K. RAMAKRISHNAN, JUDICIAL MEMBER

HON’BLE DR. NAGIN NANDA, EXPERT MEMBER

For Applicant(s): Mr. Rahul Kumar, Advocate
Ms. Savitri Pandey, Advocate
Mr, LK. Kapila, Advocate

For Respondent (s): Mr. Rajkumar, Advocate
Mr. Amit Trwari, Advocate
Mr. Pradeep Misra, Advocate

Mr. S.K. Bhomicharya, Advocate
Mr. Sarthak Chaturvedi, Advocate

Mr. Rahul Khurana and Mr. Dinesh Agarwal,

Advocates
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ORDER

1. The issue in these applications is compliance of the order of the
Hon'ble Supreme Court dated 23.09.2013 in SLP (Civil) No. (s) 4295/2011-
M/s. Manoj Mini Rice Mill & Anr. Vs. State of U.P. & Ors, directing the
implementation of the order of Division Bench of the Allahabad High Court,
dated 13.08.2003 in Smt. Mithlesh Jain Vs. State of U.P. & Others (2003(6)
AWC 4742, directing the industrial activities in residential areas to be shifted
from such areas for protection of environment.

2, On 06.04.2018, the matter was considered by this Tribunal. It was noted that the
units working at Mathura in residential area had agreed to shift and from some
had actually shifted. The Pollution Control Board had refused consent to operate
to many of the units. However, since it was stated on behalf of the applicant that
some of the units were still operating, the District Adminis_t:glﬁ_{&n. Mathura was
directed not to allow the units, which did not have consent to operate or those
whe were not complying with the environmental norms to operate. The District
Administration was to disconnect the electricity and water supply and file a
status report.

3. Accordingly, status report has been filed on 26.04.2018 by the District
Magistrate, Mathura to the effeet that out of 77 units which were operating,
consent to operate had been declined to 26 units. Electricity and water supply
connection of all the 77 units were disconnected. Further, affidavit was filed in
response to an application filed by the units for permission to operate stating
that in spite ef furnishing of an undertaking to shift, switch over to ZLD and not
to use cyanide, the units were acting in breach of the undertaking. The ETPs
were non- functional. The untreated effluent was being discharged in river
Yamuna through open storm water drain. The units are of red category, as per
classification by the CPCB. The use of cyanide based technology was prohibited
by CPCB, vide order dated 18.08.2017. Such units cannot, thus, be allowed to
operate as was the prayed by the said units claiming that they were compliant.

4, We have heard the learned counsel for the parties,

5. Learned counsel for the applicants submitted that even though the
administration claims to have closed the units and disconnected the water and

electricity, some of the units are still illegally functioning. The list of such units
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has been filed in O. A. No. 910 of 2018. In these circumstances, Sh. [ K. Kapila,
learned counsel for some of the applicant in the said matter has handed over a
format of undertaking, prescribed in proceedings in the Hon'ble Supreme Court
to deal with an identical situation in M. C. Mehta Vs, UDI & Ors. WP|C) No. 4677
of 1985,(2004)6 SCC 588, Undertaking is, inter-alia, as follows:

5. “That, I/ We seek restoration of electricity/water connection/deasealing of the
said premises of the purpose of:
fi) Removal of Machinery and other related items of industrial activity
being carried out in the premises.
fii} That I will inform in writing to the DCIfPolicy) in Department of
industries details of disposal of machinery with self-attested
documents within 7 days of desealing of my premises by the SDM.
Para 5 is modifying the language as may be applicable to the fact

situation.
fii) I intent to shift my plant and machinery to the new place in
conforming industrial area as located at...... And a self-attested

photocopy of the documents as proof of ownership and rent receipt etc
is enclosed.
6. That, I/.We undertake not to carry out any activity in the existing premises after
it desealed and this premises will be used only in a conforming manner.”

6. Learned counsel for the State of UP as well as learned counsel for UPPCB
supported the above stand of such an undertaking being required for restoring

the electricity /water connection in respect of the said units.

T Learned counsel for the State/UPPCB also submit that the industries have
been shifted to Jai Singh Pura which is also known as Guar Kendra which is an
industrial area as per applicable master plan. It has been further stated that out
of 77 units 7 units were not found at the location/address, 50 units have been
shi{ted,f closed and 20 units were though consent was rejected and appeals

against refusal of consent were dismissed. The said units have filed O. A. NO. 518

of 2018,
8. In view of the above, we pass the following orders:
(i) The application- ©O. A. NO. 518 of 2018 is dismissed.
(i1 Any unit out of 77 units in question, seeking restoration of water

Jelectricity  connection/ desealing will be required to furnish an
undertaking in terms of para 5 herein above to the extent applicable in a

fact situation, before the District Administration..

(iiif The UPPCB and all other concerned statutory authorities will
ensure that there is no violation of environment laws at Jai Singh Pura
industrial area. In this regard, a Joint Inspection be carried out of the said

3
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area by the representatives of the UPPCB and CPCB within one month
from now. The deficiencies found, if any, may be addressed to the
satisfaction of the CPCB. This area should have proper infrastructural

facilities like CETP, TSDF, as required under the law.

{iv) It is made clear that if any DG set is operating to facilitate any of the
above units, such DG sets may be seized by the District Administration on

‘Precautionary Principal’.

v If unit which is operating in the residential area, the Administration

may dis-mantle the tank and machinery may be removed.

9. Even though the present application referred to the units at
Mathura, order of the Hon'ble Supreme Court dated 23-09-2013 was for
the entire State of Uttar Pradesh. To give effect to the said order, it is
essential that the State of UP and UPPCE take further steps for other parts
of the State and the report in this regard is furnished te this Tribunal

within three months.

10.° " All these applications-i.e. O.A. 64/2016{M. A. NO. 1024/2017),
0.A. NO. 473/2016, O.A. No. 518/2018(M. A. NO, 1243/2018 & .A. NO.
1244/2018) and O.A. Ne. 910/2018 are disposed of, except for

consideration of the report which may be furnished.

11. List the matter for consideration of the report in 20d week of May,

2019 and same may be treated as a separate matter.

Adarsh Kumar Goel, CP

Raghuvendra S. Rathore, JM

S.P. Wangdi, JM
K. Ramakrishnan, JM

Dr. Nagin Nanda, EM
November 28, 2018
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This s a system generuted digitully sig

Coovernment nf il
Furm GS'1 REG-06
{ St Baey 2o ) !

Repistention Certifente

Regisiration Number : O9AQIPGS4 70K 178

i Lepal Name

|BHOLA NATH GUIFIA

pL% Trade Namu, If any

M!S SHIVAM METAL RIFINERIES INDUSTRIES

3 Canstitution of Business

Proprictorship

——

!

d, Address of Principal Place of
Husiness

1, hurana ki gati, fulsi chauk, Unar Pradesh, 231007

___,i‘

3 [Jute of Llﬂbﬂﬂ'} 010Tom T
f:l_ Pu rh".l "r \’n"dll}' Frmﬂ {'H fl“?l"’lu ! 'Ilt Tu NA
i3 Type of Registration kil :

g, Particulors of Approving Authority

Signature

Slgnature Mo N
Ilall GOODS
Cl- SER H:ES AX METWORK 1

Date: 2018.07.284 14213187

Nume

Designation

Jurisdiclional Office

9, Date of 155uc ol Certificale

28/07/2018

Note: The regis

tration certificate is required to be prominently displuyed at all places of business in the State.

ned Registration Certificute issued bused on the deemed nppr&vnl of application on 0
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FIRST INFORMATION REPORT
(Under Section 154 Cr.P.C.)

YUH Faar e
(4T 154 22 wfrar wRar & aga)

District/Unit (forer/zsrs): P.S. (4TeT); Fidareir Year (9): 2023
GEry FERT

B

FIR No. (T.q.R. ¥.): 0228 Date and Time of FIR (T.H.R. # R=w
AR wAT): 21/09/2023 20:19 we

S.No.  Acts (3rffREm) ‘Sections (RI(T))
(.4.)
1 w1860 506
2 s 1860 504
3 sméwi1s0 0 323

() Qccurrence of offence (3T9Ter & 'Ean):
1 Day (&=1): aifTaR Date from (=19 B): Date To (&=

09/09/2023 d%): 09/09/2023
Time Period (FHT Time From (§8T ®):  Time To (FAT
Jafer): 9eT 5 15:00 @of aw): 15:00 &'
(®) Information received at P.S. (ITT Date (f&T): Time (FHY):
STEl {E=T 9o §%): 21/09/2023 20:19 qaF
(¢) General Diary Reference Entry No. (wRafee [}ate.and Time
(AsTeTTeraT HeH): &) 066 (e 3k
THT):
21/09/2023
20:19 &of

Type of Information (1T HT yFR): ef@d

Place of Occurrence (Y ):
1.

& Scanned with OKEN Scanner
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(a) Direction and distance from P.S. (YTeTT a {vﬂ 3T Beat No. (€12
f&am): 39¢, 01 . =+, H.): SHAS

(b) Address (TaT): Tordll dih gL &I e,

(c) In case, outside the limit of this Police Station, then Name of P.S. (afe
AT HAT & aT ¢ df UTer &1 A1)

District (State) (e (T57)):
6. Complainant / Informant (RISRIGHAT / FHaATHAT):
(@) Name (F75): 2R R
(b) Father's Name (Ramet #): o foog
(©) Date/Year of Birth (/=% ffd /  (d) Nationality (Tsgraan): Rd
a¥): 2003
(€) UID No. (FHTEST H.):
(®) Ppassport No. (qrANE H.):
Date of Issue (ST T T faawiw): Place of Issue (ST TS HT FUW):

(2) ID Details (Ration Card, Voter ID Card, Passport, UID No., Driving
License, PAN) (T8l FAaRor (Treel 18 FAGwl F15 ,gMHUIE, IS

&, ST dEdw, i F9))
S. Nt.'.i. ID Type (9gdTe 99 &1 1D Number (9gdiel mﬂ
(#.9.) |'ﬁ'7|T]
(h) Qccupation (cTAATH):
()  Address (9dT):
S.No. iAdd ress Type (9dT  Address (vrem)

(F.9.) T T
T
2

& Scanned with OKEN Scanner
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o]

T 9ar

)  Phone number (g )

gear 3T, qsd1, e, 3T 92T,
R

Mobile (Aramser #.): 91-8090103685

7. Details of known / suspected / unknown accused with full particulars (FITc /

Wﬂfmaﬂwwﬁﬁﬂwmm}:

Accused More Than (77T 3 v & A= g ar g&an): 0

S.No.  Name (FTH) Alias Relative's Present Address(acTHTT
(#.9.) (39=ATH) Name (RRdeR =)
| | =T ATH) _
1 [mem A cosdnotbe T ST S ¢ 1. G Y AT
3% 753 is'hm' F@0 3dr waTE [ SeTeist, Hiaare
| | T, IR
2 mreaty W coginetbe T BT AT ;|1 G A I
phown. a0 SereaTy RAFgEEr &
gaer, A
3 RGN oganeibe T T A 1§ A AR
I prown @0 aryr R &
| Ee AT ST AT
| | e, FRATL 3T
, RN, WA
4| e A Goganotbe (O T A 1 1§ A
! an?ﬁ' lshnwn |ﬁ ﬁ =7
| ! ST SR, e
el 3
3
—|

& Scanned with OKEN Scanner
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N.C.R.B (Tar. &t 3mz.d)

/' Reasons for delay in reporting by the complainant / informant (Rrrasdr /

gaewar gar RAE &8 & gt FUer & Fron):

y.

9. particulars of properties of interest (wafetra @Fafa $r ferayon):

S.No. |Propertty Category 'Property Type 'Description Value(In
(F.F.) (FF9T (@ & (RE) Rs/-) (75
Aof) YFR) ()

10. Total value of property (In Rs/-) (FFaf¥ #1 F& FA(¥ #)):
11. Jnquest Report/ U.D. case No., if any (F[cg Htei RaYé / 7290 E., IR
1§ 8

S. No. iUIDB Number {z'ké.ﬁ'w H)
(F.9.) |

& Scanned with OKEN Scanner
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e

(2. First Information contents (YUH FI1 T2L7):

13.

ﬂmﬁaﬁﬁmmﬁmnﬂmwaﬂmmmm
ARy, Hiawg dew § B ot gy Ree @7 e fawg fard
gear &30 ARSI U vsd & anh § | A o R Aew
RO Srsdisr ot Al g3 A1 Tl AT Feqr Hierar  HReGT A
HIH FT § Rofior 09.09.2023 F HHT FHT 3 Tof FR@ F FH &
e Ragefr (1) deraes welr 3% 9[sg el g9 @0 &dr wEE A=A (2)
AT WA TF TGO FHrer A1y e (3) W@ HAR HeAr TF F0 SFAT
AT (4) 3T FAR T GF oA e gwar i g AiFgar s
SfheTaiel HRSTGY el TTilsT a8 AR W @ Sl & AR
R & | 31T #ae off & P € & gaem & @ § FIRES & Feeht
FAAET e B FU B | gEaer i gerRy 728090103685 AR
21.09.2023

Aic ¥ 20RO 3Rfee Araa Tg TAIOIA el § b wper T AR T
FIAAT AY Z@ANT Arel-alel P FFCI F ACAHA H Gofldpe FAT AT & |

Action taken: Since the above information reveals commission of offence(s)
u/s as mentioned at Item No. 2.

(@ Tt A ;i IRET SEER & g gwan § I St
FT ol A @, 2 # @ UNT & J&d £.):

(1) Registered the case and took up the investigation (TOT &St fomar I
IR s F fow @Er =) [ oor (A1)

(2) Directed (Name of L.O.) (39 HAFH & Rank (T8): SUTAIETH/
ATH): BUDHISAGAR YADAV HX AdeTn
No. (H.): 982765368 to take up the Investigation (FT ST
O O A o & faw @der R ) or (AM)

(3) Refused investigation due to (s & foro): or (F HROT
gFR FHaT )

174
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—_—

/ (4)  Transferred to P.S. (4T=T): District (Frem):
on point of jurisdiction (F! &FAMFR & FRor FEaiara).

F.LR. read over to the complainant / informant, admitted to be correctly
recorded and a copy given to the complainant /informant, free of cost.

(e / gaewdt F SR 9 T gag T, @@ oo gb
AL 3R v A few Remramar wr & =)

R.0.A.C. (3R.3T.0.4t)

Signature of Officer in charge,
Police Station (UTAT THRT &

FEAER)

14. Signature / Thumb impression Name (s777): SHIV SHANKAR

of the complainant / informant SINGH
(Rrrasdr | gaearadl & Rank (9%): I (Inspector)
BECTET /3 .

o No. (&.): 052760062

15. pate and time of dispatch to the court (3T #F ayor fir Rarw 3R
qHAY):

Attachment to item 7 of First Information Report (YIH =T
RYE & #Ag 7 deeeaH):

Physical features, deformities and other details of the
suspect/accused: ( If known / seen )

(W!Wﬁ!ﬂﬂﬂﬂ?ﬁ'ﬂmﬁ,ﬁﬂiﬁﬁm
3= faavor: (3l & / &4@r a14m))

& Scanned with OKEN Scanner



4 N.C.R.B (e, 3.3
o ISex Date / ‘Build Heig Complexion Identification Mark(s)
No. (frm) YearOf mmme) Wt (qr) (vga= ReF)
{H'T?H' _ Birth (cms)
;o (&
fafr @3
. . o
1 | 2 | 3 4 | 5 | 6 7
| ey 2003 -
2 |gey 2003 —| 10 T -
3 qew 2003 | -
| | | g del By
T4 ﬂ?} 2003 ; |
| TuF: F6r
_ i | oy i Habit
Deformities /| | Teeth IH ir (&TeT) Eye (3T®) Hﬂhlffs] Dress
Peculiarities |{a=|"a-) | ar - (3med)  (s) (Tg=TET)
(ﬁazﬁﬁf I :
fafirszam) : |_ b | B
—  ® | 8. 0 o 12 1B
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1 77 N.C.R.B (w2t e
'l{ﬁ"“ﬂﬁ Place of (T TUT) Others (3=7T)
/6;1!('{1

/ {HT'ITI!TF&}
Burn Leucoder Mole Scar Tattoo (
Mark ma (FrEw)  (ara) - ol T

(S @ (PRI
& e
fume) u=R))
14 15 16 17 18 19 20

These fields will be entered only if complainant/informant gives any one or more
particulars about the suspect/accused.

(TE & st gof fhe e Al Remasdr / gueradl @y / JANgFa F
aX & FI1S UF I 3EY HAOF F=HAN) AT §)
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lr‘. %Mﬁ U.P. POLLUTION CONTROL BOARD Environment
SONBHADRA
W weE— i
Ref.No.:G0623/0A No. 136/2024 Date: 25.06.2024
war ¥,
arferemT arfermT,
FRYTfersT aRYE HNETYR,
SAIE— ARG |

faym— =m0 st eRa afteRor # ff=wr= afovo ww@—e4 /2016 U9 UHOTO HEAT—1024 /2017
(T¥aR 1 Tgad] &9 S0¥0 WeNU v @€ g &) # uiRd enew faHie—
28.11.2018 & |+ ¥|

wRIeY,

YT SWiET fAvTd de ey, odas & Had We-H35723 /¥4 / 0.ANo.
64/2016 f<-T75—10.05.2019 &1 WaH TET &1 & He &y (BHEAM el =) | Taa T H #lo WL
BT Ay # Ao oo He—64 /2016 Ud THOUD WHEI—1024 /2017 (TU¥eR A1 =gdal
g9 Jodo UeHY EEV 91 9 30) H UING e f3ih—28.11.2018 F SFU AT ST
aﬁh%lmﬁ&hnmﬁﬂaﬁmﬁmaﬁﬁﬁﬁﬁ?ﬁmmgﬁﬁaﬁmﬂm & foee
H WifoTd 918 Mot WeE—64 /2016 U9 THOUO HEAT—1024 /2017 TUYaY 1Y dqdal 4499 S0W0
"euvT A= 9 3 I | Ui anmew faAid—28.11.2018 & Hed 9 feag 2

"If unit which is operating in the residential area, the Administration may dis-mantle
the tank and machinery may he removed.”

IS LY & I B AEET &9 H v/ Wanted S $i fEiveT 8 v
WS & Sunede faerg uieee a1 9N TR A/ sferemedl afeen, TN 9Ries /TR
T B YOl g Rl 8 awid died G B WH % a9 98 ® SuRaerad 75
e % —10.052019 SRT W & |

ST T & U A A0 W BT SfEer § HERE siiove Hee—136 /2024
U T Al g9 We 3 dodlo 9 &g Udww H o amied WeW e Aed ReEed
TUSELI, BYAT @ el gordl A, INe—s e, O $adrdl Hedl, THIe—HNeTgY @
HEWT &5 § Haned 84 & BNU H UL BN JUEe § SuNgadd ey 28112018 ®
I H fEifien 2 ofis wraae 68 @F @1 el Jue UNdG B W W § | S &
UNUET ¥ R B! B BT b B |
Helt-d— aqTad |

A1,

Cog

(oo )
8T ST

J0¥0 Td fasie SWITagaR |
yfafefd— g gafaver afer) (ge—2), Sodo euw Haav 918, d@-s B a1 Ud Aad

a?maﬁggwﬂﬁﬁl %‘&&'
Ol

eI BEA|
‘ﬂﬂ‘fﬁﬂ{ : T G 162, 9N AEre (e oo 2ea) Office: House No. 162, Uttar Mohal (Near Chandi Hotel)
YEEET, HTHE—231216 Robertsganj, Sonbhadra-231216

- : rosonbhadra@uppch.in E-mail: rosonbhadra@uppch.in
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TR uiferr Ry, ARmgR |

SR AT FER U Wo 991 99IE $ 39 AW & aner 96 afy
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U.P. POLLUTION CONTROL BOARD Lifestyle for

Envirgnment

SONBHADRA

famte—
Har '

M/s. Shivam Metal Refinaries Industries,
Harana Ki Gali, Tulsi Chauk,

Post-Dankeenganj, Thana Kotwali Katara,
District-Mirzapur.

ﬁ;ﬂ:u%@ﬁﬁﬁ%ﬂ,i{ﬁ“@ﬁﬁﬁﬁﬂ%ﬂﬁﬂﬂwgmﬂﬁ‘[ﬁmﬂmﬁa
3w gofto 7 3 ¥ WA e RA5—18.04.2024 B I B T |

TEIEY,

T IR s WMo vhe wRe aftew, 7 Reh 4 a9ifm slovo Hw-138 /2024 B
TR T WE At gofo 7 3 # afa s Reiw-18.042024 T HH WO W, s 7=
s e #—

w3, We constitute a Joint Committee comprising of representatives of CPCB, UPPCB and District
Magistrate, Mirzapur and direct the same to meet within two weeks, undertake visits to the site, look into
the grievances of the applicant, associate the applicant and representative of the concerned project
proponent, verify the factual position and take appropriate remedial action by following due course of law.
The Uttar Pradesh Pollution Control Board will be the nodal agency for coordination and compliance.

6. Factual and Action taken Report by the Joint Committee be filed by email at judicial-ngt@gov.in
preferably in the form of searchable PDF/OCR supported PDF and not in the form of Image PDF at least one
week before the date hereby fixed.

7. List for further consideration on 26.07.2024........"

SR Pt & agures d dgew 9RR ar e Pl REie-13.06.2024 @1 fmn T
A R A9 g A e v e 8 -
1. F-ME @ - ¥ watua afed |
2. SO MR/ AfeEE ¥ et St |
3. EW & vl ¥ Al e |
4. Wi q¢ P wa 1 veni e/ wieeee § g 40
s e Frdw Ry o & 5 swdew aftfn gaer /o dicdl s @ seiweme @
e far o wefad @Y R Factual Report W0 Sftreer @1 We(R 1 il wd | FuiRa smier %
v wega W@l a6l o @ g § erafeg § Suee sfieel 19 P & a9l T e @
AR W A S g wr, Rger seafia @ sweT &

WA,
goti0 Te Rmiie SUIEER | &f%lfomﬂgé
Hﬁfﬁﬁ;_
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3. gea vamw AfwE (ge-2), anmmwﬁﬁmﬁé,mﬂﬁﬂymuﬁqawm

&g wmER "t | o
1.51";
&g et
HATer : WET WeAT 162, WeR AT (Frae uvdl giew) Office: House No. 162, Uttar Mohal (Near Chandi Hotel)
Tﬁﬂ'\‘lﬂﬁ; 'dﬁ'lﬂ-zaﬂmi Robertsganj, Sonbhadra-231216

-9 : rosonbhadra@uppeb.in E-muil: rosonbhadra@uppeb.in
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% UTTAR PRADESH POLLUTION CONTROL BOARD
W W H?;g?z.’z,/zﬂ'-qffbﬁhlo-é‘!-fiﬂ% rm- |0-08- 1‘:}
wHan #,
AR &4 sfererd,

Jodo wgwor Framer 9

fowg : s wefa eRa aftrewor # femnde sfogo wo e4/2016 U§ YHOYO WO 1024 /2017
(rivar e e 7= Sowo wewvr frEwl A1 7 o) # oiRa sdw REiE 26.11.2018
@ ww i

wereg

'mmmwmmﬁwmqommnmw
TH0V0 WO 1024 /2017 (MO¥EY A1 wgaer 94 Sodo Hgnvr Framwr @€ @ o) ¥ fiAlw
28.11.2018 3 o1 amdw wftm e mar & ...

“Even though the present application referred to be the units at Mathura order of the
Hon’ble Supreme Court dated 23-09-2013 was for the entire State of Uttar Pradesh. To give
effect to the said order, it is essential that the state of U.P. and UPPCB take further steps for
other parts of the State and the report.”

WD Swa iaTey, genears e e Ho 34957 /2003 (S frerere WS AT JoWo
T ¥ ) # uTiRe i fRAiE 13.08.2003 F FueE # qw0 WU, Sowo A ERT OSSR
HWem- ¥oywo /89 /9—-A—3—2003-82 fe /2008 fRAMFT— os002003 wd wwETRW WO
Hrowwo—-89(1) / 9—3—3-2003—82R /2003, MaTd vd el FEA arpTT—3 faHi® 10—-11-2003
g AETAre ¥ aifhd amarerd 4-Sudi # 99 @) weanias vd shehfre afefafat 1 oo
ware ¥ e o e frfa feor T @ mwr A0 Sw wrarem g wie Swdee aifere wWo—

. 34957 /2003 (A Pty 9 9T Sodo Y99 7 ) # oIRG amew R 13.082003 U7 g
afa, Sowo WTEA @ ST wrEeRl @ owed gifee e om sl wew Wi,
Jo%0 wguvr Pramvr ArE gRT Sraier SMAY 35557 /Hi—s /T0HO W /04 fAATE 16.08.2004 T
forar T B

Hio wareg =gratad g1 Special Leave to Appeal (Civil) No (s) . 4295 2011 (M/s
Manoj Mini Rice Mill & Ans Vs State of UP. & Ors. # fai® 23.09.2013 &1 9iRa o0 .....

“We consider it necessary to observe that the Government of Uttar Pradesh and its

officers as also the Uttar Pradesh Pollution Control Board shall take active and effective
steps for implementation of the directions given by the High Court in Writ Petition No.

@ 12 A, el T3, TC. 12V Vibhuti Khand,
i " Gomti Nagar, Lucknow-226010
§~#a-Info@uppcb.com e-mail: info@uppeb.com
frAE—www.uppch.com Web Site: www.uppcb.com
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34957 of 2003 — Srimati Mithilesh Jain V. State of U.P. and others and order passed in '
P.LL. Writ Petition No. 15432/2010 Smt. Indira Singh vs. State of U.P. and others and
ensure that all commercial and industries are shifted out of the residential areas without
any delay.”
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Anneexure No.6

[tem Nos. 1 to 4

BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

Original Application No. 64 /2016
{M.A. No. 1024/2017)

With

Original Application No. 473/2016
With

Original Application No. 518/2018

M.A. Nos. 1243/2018 & 1244 /2018
With

Original Application No. 910/2018

Gopeshwar Nath Chaturvedi

Versus
U.P. Pollution Control Board & Ors.
With
Kantanath Chaturvedi

U.P. Pollution Control Board & Ors.

Versus

With
Harish Garg

Versus
U.P. State Pollution Contrel Board & Ors.
With
Kunj Bihari Bhardwaj

Versus
State of Uttar Pradesh & Ors.

Date of hearing: 28.11.2018

CORAM:HON’BLE MR. JUSTICE ADARSH KUMAR GOEL, CHAIRPERSON
HON'BLE MR. JUSTICE RAGHUVENDRA S. RATHORE, JUDICIAL MEMBER

HON'BLE MR. JUSTICE S.P. WANGDI, JUDICIAL MEMEER

HON’BLE MR. JUSTICE K. RAMAKRISHNAN, JUDICIAL MEMBER

HON’BLE DR. NAGIN NANDA, EXPERT MEMBER

For Applicant(s): Mr. Rahul Kumar, Advocate

Ms. Savitri Pandey, Advocate
Mr, LK. Kapila, Advocate

For Respondent (s): Mr. Rajkumar, Advocate

Mr. Amit Trwari, Advocate

Mr. Pradeep Misra, Advocate

Mr. S.K. Bhomicharya, Advocate
Mr. Sarthak Chaturvedi, Advocate

Mr. Rahul Khurana and Mr. Dinesh Agarwal,

Advocates

Court No. 1

Applicant(s)

Respondent(s)

Applicant(s)

Respondent(s)

Applicant(s)

Respondent(s)

Applicant(s)

Respondent(s)

184



185

ORDER
1. The issue in these applications is compliance of the order of the
Hon'ble Supreme Court dated 23.09.2013 in SLP (Civil) No. (s) 4295/2011-
M/s. Manoj Mini Rice Mill & Anr. Vs. State of U.P. & Ors, directing the
implementation of the order of Division Bench of the Allahabad High Court,
dated 13.08.2003 in Smt. Mithlesh Jain Vs. State of U.P. & Others (2003(6)
AWC 4742, directing the industrial activities in residential areas to be shifted

from such areas for protection of environment.

2, On 06.04.2018, the matter was considered by this Tribunal. It was noted that the

units working at Mathura in residential area had agreed to shift and from some
had actually shifted. The Pollution Control Board had refused consent to operate
to many of the units. However, since it was stated on behalf of the applicant that
some of the units were still operating, the District Adminis_t:glﬁ_{&n. Mathura was
directed not to allow the units, which did not have consent to operate or those
whe were not complying with the environmental norms to operate. The District
Administration was to disconnect the electricity and water supply and file a
status report.

Accordingly, status report has been filed on 26.04.2018 by the District
Magistrate, Mathura to the effeet that out of 77 units which were operating,
consent to operate had been declined to 26 units. Electricity and water supply
connection of all the 77 units were disconnected. Further, affidavit was filed in
response to an application filed by the units for permission to operate stating
that in spite ef furnishing of an undertaking to shift, switch over to ZLD and not
to use cyanide, the units were acting in breach of the undertaking. The ETPs
were non- functional. The untreated effluent was being discharged in river
Yamuna through open storm water drain. The units are of red category, as per
classification by the CPCB. The use of cyanide based technology was prohibited
by CPCB, vide order dated 18.08.2017. Such units cannot, thus, be allowed to

operate as was the prayed by the said units claiming that they were compliant.

. We have heard the learned counsel for the parties,

Learned counsel for the applicants submitted that even though the
administration claims to have closed the units and disconnected the water and

electricity, some of the units are still illegally functioning. The list of such units



has been filed in O. A. No. 910 of 2018. In these circumstances, Sh. [ K. Kapila,
learned counsel for some of the applicant in the said matter has handed over a
format of undertaking, prescribed in proceedings in the Hon'ble Supreme Court
to deal with an identical situation in M. C. Mehta Vs, UDI & Ors. WP|C) No. 4677
of 1985,(2004)6 SCC 588, Undertaking is, inter-alia, as follows:

5. “That, I/ We seek restoration of electricity/water connection/deasealing of the
said premises of the purpose of:
fi) Removal of Machinery and other related items of industrial activity
being carried out in the premises.
fii} That I will inform in writing to the DCIfPolicy) in Department of
industries details of disposal of machinery with self-attested
documents within 7 days of desealing of my premises by the SDM.
Para 5 is modifying the language as may be applicable to the fact

situation.
fii) I intent to shift my plant and machinery to the new place in
conforming industrial area as located at...... And a self-attested

photocopy of the documents as proof of ownership and rent receipt etc
is enclosed.
6. That, I/.We undertake not to carry out any activity in the existing premises after
it desealed and this premises will be used only in a conforming manner.”

6. Learned counsel for the State of UP as well as learned counsel for UPPCB
supported the above stand of such an undertaking being required for restoring

the electricity /water connection in respect of the said units.

T Learned counsel for the State/UPPCB also submit that the industries have
been shifted to Jai Singh Pura which is also known as Guar Kendra which is an
industrial area as per applicable master plan. It has been further stated that out
of 77 units 7 units were not found at the location/address, 50 units have been
shi{ted,f closed and 20 units were though consent was rejected and appeals

against refusal of consent were dismissed. The said units have filed O. A. NO. 518

of 2018,
8. In view of the above, we pass the following orders:
(i) The application- ©O. A. NO. 518 of 2018 is dismissed.
(i1 Any unit out of 77 units in question, seeking restoration of water

Jelectricity  connection/ desealing will be required to furnish an
undertaking in terms of para 5 herein above to the extent applicable in a

fact situation, before the District Administration..

(iiif The UPPCB and all other concerned statutory authorities will
ensure that there is no violation of environment laws at Jai Singh Pura
industrial area. In this regard, a Joint Inspection be carried out of the said

3
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area by the representatives of the UPPCB and CPCB within one month
from now. The deficiencies found, if any, may be addressed to the
satisfaction of the CPCB. This area should have proper infrastructural

facilities like CETP, TSDF, as required under the law.

{iv) It is made clear that if any DG set is operating to facilitate any of the
above units, such DG sets may be seized by the District Administration on

‘Precautionary Principal’.

v If unit which is operating in the residential area, the Administration

may dis-mantle the tank and machinery may be removed.

9. Even though the present application referred to the units at
Mathura, order of the Hon'ble Supreme Court dated 23-09-2013 was for
the entire State of Uttar Pradesh. To give effect to the said order, it is
essential that the State of UP and UPPCE take further steps for other parts
of the State and the report in this regard is furnished te this Tribunal

within three months.

10.° " All these applications-i.e. O.A. 64/2016{M. A. NO. 1024/2017),
0.A. NO. 473/2016, O.A. No. 518/2018(M. A. NO, 1243/2018 & .A. NO.
1244/2018) and O.A. No. 910/2018 are disposed of, ‘except for

consideration of the report which may be furnished.

11. List the matter for consideration of the report in 20d week of May,

2019 and same may be treated as a separate matter.

Adarsh Kumar Goel, CP

Raghuvendra S. Rathore, JM

S.P. Wangdi, JM

K. Ramakrishnan, JM

Dr. Nagin Nanda, EM
November 28, 2018
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